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Present: Justice K.S.Puttaswarny .. Vice-Cha irman 

Sri .Srinivasan 	.. !lember 

K. N. Mahad even 
5/0 K.Nte'ha Pillai, 
EM S/CRADE_ I 
Sa1 Inspector Grade-I 
Special Office, 
Southern R liway, 
Bngalore-23. Applicant 

(By Sri A.M.Suryaprakash,Advooate) 

V. 

The Senior Rivisional 
ACCounts Officer, 
Southern Railway Office, 
System Training School 
ornpound,t nga1ore60 023. 	.. Respondent. 

pplication coming on for preliminary hearing, 

to-day, Vjce-Thajrman made the following 

0 R 0 

in this applic.tion made under Section 19 of the 

.dmirtrative Tribunals Act,1985 (CentralAct 1,,'o.13 of 

185) (the .ct?)  the 	lioant has aouqht for a 

direction to the competent authority to step up his 

pay to that of the pay drawn by his imediate junior. 

2. •n examinatii of the peei's disclose that the 

recomendaton made by the authority is still pending 
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consideration and decision before the competent authority. 

In this vievrj 	uryapraksh, learned cosel for the 

applicant files a memo 'praying for peiission to withdraw 

- this application with liberty reserved to approach this 

Tribal if adverse decision is rendered by the competent 

authority. 	e accord our permisin to the memo filed by 

the applicant and ieject thi cpplic3tion at this stage. 

- 	VI.-CiAi iMAN 

np/ 


